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MINISTRY OF AGRICULTURE
(Department of Agriculture and Cooperation)
NOTIFICATION

New Dethi, the 15th June, 2006 -

8.0.915(E)— Whereas a draft Order with a view to delete the label
claims of certain ‘deemed fo be registered pesticides’ for use on certain specified
crops and withdraw certain other ‘deemed to be registered pesticides’ was
published in exercise of the powers conferred by sub-section (2} of section 27 of the
Insecticides Act, 1968 (46 of 1968) under the notification of the Government of india
in the Mmrstry of Agrlcu!ture (DePartment of Agnculture and Cooperﬁtion) number

I s e ol

S.0. 1747 U:), daled the 12" December, 2005 in the Gazete of “india,
Extraordinary, Part ll, Section 3, Sub-section (ii) dated the 12" December, 2005,
inviting objections or suggestions from all persons likely to be affected thereby,
before the expiry of the period of forty-five days from the date on which the copies
of the Gazette containing the said notification were made avaitable to the public;

And whereas, copies of the said Gazette were made available to the public
on the 12" Dacember, 2005; .

And whereas, the objections and suggestions recewed In respect of the
satd Order have been duly consndered by the Government;

Now, therefore, in exercise of the powers conferred by sub-section (2)
of section 27 of the Insecticides Act, 1968 (46 of 1968), the Central
Govemment, after considering the recommendation of the Core Group of
Experts and after consultation with the Registration Committee and on being
satisfied that further use of Deemed to be Registered Pesticides enumerated

" below is likely to cause risk to human beings and animals as their safety
cannot be fully estabhshed for \mnt of complete data asked for from the

(A) Label claim of the followmg insecticides for the crops mentioned
_against each insecticide shall be deleted from approved use with effect
from the date of publication of the Order :-

LIST OF CROPS TO BE DELETED FROM APPROVED USAGES : '

No. AR T -
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2. | Atrazine Potato, Bajra
3. | Alachlor Sugarcane, Beans, Potato, Cabbage,
Cauliflower, Onion, Tomato and Chillies -
4. | Carbary! Castor, Ber, Tobacco, Coffee and Singhara
5. | Captan Coffee, Tobacco, Groundnut, Malze
6. | Chlormequat Ber
Chloride :
7. | Carbofuran Tobacco e e
8. | Diazinon Soybean, Mango, Tea |
9. | Dimethoate Arecanut, Betelvine, Lucerne, Tunnenc ,
10. | Dicofol Groundnut, Maize, Cumin, Coriander, Arecanut,
Coconut, Sugarcane ,
11. | Dinocap Wheat, Cuctibits
12. iuron Tea, Coffag, Sapota
13. | Endosulfan Sugarcane, Tobacco, Cashew, Cocoa
14. | Ethephon Cucumber, Groundnut
15. | Fenthion Cotton, Cowpea, Groundnut, Coffee, Turmeric
16. | Fenitrothion Cotton, Groundnut, Castor, Mustard, Toria,
Sugarcane, Coffee, Tobacco '
17. | Lindane Sorghum, Cashewnut, Coffee, Walnut,
Cardamom, Maize
18. | MCPA Sugarcane
19. | Malathion Redgram, Sugarcane, Berseem, Luoeme Sanji
20. { Mancozeb | Bean, _Coconut, Muskmelon, _Bottlegourd,
, ;Bitterg0urd, Sunflower, Walnut ...
21. | Methylparathion | Frenchbean, Castor, Coffee - :
| 22. -} Oxydemeton ‘Groundnut, Sesamum, Bhindi, Brinjal, Onion,
- | Methyl . Potato, Tomato, Apple, Banana, Peaches, Plum,
| Coffee, Tobacco
23. | Phorate Coffee -~ _
24. |Paraquat | Mint, Tapioca - -
e ﬁm e e A,.,_.,,‘_.;.‘g—_..:;‘.._‘:..u&_..,.,,,. "
1}—-25:&%*»—-—-——‘%—«-& e R L R L
26. | Pyrethrum = =~ Cﬁttan ' :
27. | Quinalphos | Cucurbits, Cooonut Tobaoco
28. | Trichlorfon __~| Redgram, Bengaigram, Coffee, Tobacco
29. | Thiometon Coffee, Sugarcane, Cotton, Castor, Groundnut
1 Mushld Sa‘iﬂower Tobaeoo Qomea _
31. | Zineb Opiilrn Beans

(B) Insecticides/ products enumerated below shall be w;ﬂ\draumfrmn the

nm-é:f.z.-'-a.. B
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List of Insecticides/ Products to be wnthdrawn | '

S.No. Name of insecticides -

“Ferbam

Formothion -
Nickel Chloride - el .
gara-dlchlorobenz_gge ,‘mew&.uu.&veu o Riigliiig . o

NOOAWN

(C)All registrants who have beéen granted certificates of Registration
alongwith labelfleaflets in respect of the above mentioned pesticides
shouid return therr Certficates of Registration to the Secretary, Central
Insecticides Board and Registration Committee, NH-IV, Faridabad
within six months from the date of publication of this order, failing
which action to revoke the licence under section 14 of the Insecticides
Act, 1968 shall be initiated. .

(D)Non endorsement or correction of the Certificates of Registration will
not be taken as permission or approval to operate upon Certificates of
Registration in contravention of the provision of this Order,

(E)Certificates of Registration not subniitted by the due date shall be

“deemed to have been cancelled. .

(F)Every State Govemnment shall take siich steps under ‘the relevant
provisions - of -the - said “Act “and ‘the ‘rilles made thereunder as it
considers necessary for the execution of this Order in the State.

(G)The deletion and/or withdrawal, as the case may be, ‘made by the

~_ Government pursuant to this Order shall become inoperativé as soon

.~ as_the required complete data for the insecticide .(s) -as per the -
< guidelines is generated and submitted by the Pesticide Induslry to the
Government and accepted by theé’ eg?st@tmg Commifteg~ """ -
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